PUBLIC ANNOUNCEMENT
IN THE MATTER OF BHARATAGE INNOVATIONS PRIVATE LIMITED
(Change in Process-Specific Email ID)

This is with reference to the Public Announcement dated 01.08.2026 issued by the
undersigned pursuant to the applicable provisions of the IBBI (Voluntary Liquidation
Process) Regulations, 2017, inviting claims from creditors / stakeholders in relation to
the voluntary liquidation of Bharatage Innovations Private Limited. It is hereby informed
that, due to certain technical issues with the process specific Email ID i.e.,
bipl.liquidator@gmail.com, the undersigned is presently unable to access the said email
ID and the same is showing inactive.

Accordingly, all communications, including submission of claims pursuant to the
aforesaid Public Announcement dated 01.08.2026 and any correspondence /
communications in the process, be made at the new process-specific email ID at
liquidator.bharatage@gmail.com and/or the IBBI registered email id at
pcslovkeshbatra@gmail.com.

All other particulars, terms, conditions, timelines and requirements contained in the
Public Announcement dated 01.08.2026 shall remain unchanged.
Stakeholders/claimants are requested to take note of the above change and use the
aforesaid new email ID and/or the IBBI registered email id for all future communications
inrelation to the voluntary liquidation process.

Sd/-

Date: 21 .08_.2026 Lovkesh Balr/a
Place: Delhi Liquidator in the matter of Bharatage Innovations Private Limited
IBBI Registration No.: IBBI/IPA-002/IP-N01357/2026-2027/14647

AFA Certificate No.: AA2/14647/01/311227/204508

AFA Valid Upto: 31.12.2027

Process Specific Email Id: liquidator.bharatage@gmail.com
Email Id registered with IBBI: pcslovkeshbatra@gmail.com
Address registered with IBBI: F-29, LGF, Green Park, New Delhi, South Delhi, 110016
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CAPITAL TRUST LIMITED &

CapitalTrus]
(CIN-LESS23DL15ESPLC195290) F e
Registared Office: 205 Centrem Mall, Sultanpur, M G Road, New Delhi-110010
Email: infofficapifaltrust.in Web! www.capitaltrust.in

NOTICE

Pursuant to General Circidar No, 12024 dated Sepiember 19,7024, read with the crcuiars
dated April &, 2000, April 13, 2020, May.5, 3020, Januery 13, 2081, December 14, 2621,
Decamber 28, 2022, Septermber 25, 2023, Septermber 19, 2024, and all other ralavant
clroulars 2sised by the Ministry of Comporata Affairs (collectively raterred Lo a5 the “MCA
Circulars™), and Circular No: SEBYHOICFDICMDCIRPAAI2007S dated May 12, 2520,
Clreular No. SEBVHOCFDVCMONGIR®P202(0242 dated Dacamber 9, 2020, Clrcular No
SEBVHOCFO'CMD2ZPICIRZN2111 dated Janud y 15,2021, Circular No, SEBFHOICFD!
CMD2/PICIRA022%2 dated May 13, 2022, Circular No. :-I:E-Il'}f{l-L FOPoD-2 o202 5
4 dalad January 5 2023, Circular Mo, SEBIHOCFOICFD-PoD-2PICIR20241 33 dated
Dolobar 3, 2024 and all plher réfevanl ciroulass issued by the Sacunbes and Exchanga
Board of Indi (hesainafter cobaclively refemad t2 a2 Ihe "SEBI Cinculars”), the halding of
Anaual General Maelings CAGMT) through Viden Conferancing [MWC W Oher Audic-Visoal
Means {"OAVI), without the physical prasenca of Members gt the meeling, has been permitied
In campliance with the provisions of the Companies Acl, 2003 "Acl"), tha SEBI (Lishing
Ohligalions and Disclosurs Reguirements) Regulations, 2015 ["SEBI Lisling
Regulatians™), and the MCA Cirgulars and SEBI Circulars, tha larihcoming 40l Anpal
Ganaral Maating of 1ha Campany will be hedd an Friday, Seplember 18, 2026, at 3:00a.m,
(ET) (hrodgh WCIGAVM. Accordingly, Members can join and pardicipate in the AGM
thraagh VEDAYM facility only

Fursuant to the atorasald MCA Circulars and SEBI Cercubars, the Notice of the 40ih AGM
along with the Annval Regart far FY 202526, will ba sent thraugh alectranic mods daky ks
those Mambers whose e-mad addreszas am ragisterad with the Company'Regisirar and
Share Transler Agent ("ATA") or with their Depositony Particpant |® DF"'.'DL'-..&S.*J.LIW The
Company s also providing fhe fae cility of e-wating during {he AGK a'1|:l remse e-voking to
all s rambers. in ling with aadier prackces.

If your g-mall sddrezs is aifeady registered with the Company/RTA o with yaur OP/
Depesilony, (ke Noliog of the AGM, along with the Antical Repart far FY 2025-26 and logi
delails for a-wobng, skall pe sant 1o your regislered a-mail addrass.

I case you have not regeterad voud E-mall address with ihe Company RTA o0 wilh vour DPY
Depository, plegse foliow the instructions belsw o ag-sh:r your gumall addeess for receiing
the Natoe of the AGM. Arnual Beport far FY. 2025-28, and logs dedails far e-wating.

Physical | Membars:may: send 2 maquest 1o-the RTA of the Company, ei,, MAS Services
Holding | Limited, at T-34, Znd Flogr, Okhla Industrial Area, Phase-l, New Delhi - 110
D2, along with a duly Tilled Form Mo, E3E-%, The foem can be downdoaded from
tha Company's-webaile at wanh capialtrislin under the “lnvestor Relations®
Lab, asx well as from he RTA's wabsile al www massery com under the
"Townload” 1ab. Membars efay -alse send tha duly Tiled Form Mo, 1SR
digitaity signed, to the BTA al invaston@maszanicom, wilh & copy marked io
l?l‘-' GUmpan]r at ch@{apltdﬂru:s! f,

Demat
Helding

Hembers Bre raquasled o cotlact thelr réspaclive Eli-'-' and regigler/updete
their e-maif addrass and bank sceounl detads 25 per the praocess advisad
by the DF

The Registers of Membsrs and Share Transier Books of the Company will remain closed
from Saturcay, 12th Sepiembar, 20206 o Friday, 18h September. 2026 (both days indusive)
far the purposeof annuat closure of books

The Company will provide its members with a faciity for remote e-voling through elacironic
vatng services arranged by Nabiansl Securities Depository Limited (NSDL), The remote g-
vafing pericd shall commence on Tuesday, Seplember 15, 2026 a1 0900 am. and shall end
on Thursday, Seplemper 17, 2026 3t-0500 p.m. The remote e-voling facllity shall nod be
allowed hayond the said date-and time

The cut-off dele Tor determining e ebgibility of Members 1o voie Hiraugh ramots g-voling
and e-voling during the AGM shall be Frday, Saptember 11, 2026, A persan whos2 name
ig-recorded in ihe Register of Members orin ihe Register of Beneficial Owners maintained
by the: Depositaries &8 an the cut-off date shall be entitied 1o avai the facility of remote e-
wobng as well a5 e-woling during the AGM,

Detailed mstruclions in his regard will be provided in the Molice of the AGM, The
Mofice of the AGM ard the Annugl Report for FY 2025-28 will alsn b= made avaifabls
pn the Company's website al www.capitadtrustin, and on ihe websiles of BSE Limifed
al www. bseingia.com and the Nationsl Stock Exchange of India Limited at
www, nseindia. com

Membars attending the AGM thraugh VYCOAWM shall be counled for the purposs of
delermining the gusrum ender Saction 103 of tha Compatas Act, 2013

In case of any quemss, Mambers may contacl ar wiide ta the RTA at tha address and e-mail
1D mantisned shove. willy & copy mared 1o the Company,

For CAPITAL TRUST LIMITED
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hﬂjﬂ_l CONSUMER CANE
BAJAJ CONSUMER CARE LIMITED

CIN - LOT110RJZ006PLCD4T 173
Regd. Office: Old Station Road, Savashram Chouraha,
Udaipur 313 007, Rajasthan
Tel No, +31 284 2561631
Email ld. complancaotiicenbajajconsumer.com
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Sdi-

{Tanya Sethi)

Place; New Delhi Company Secratary
Dated: 21.082026 ACS: 31566

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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g (R Jd FqF ) A g FefRa 2
\eE B YagaRT qrad fHar o 8 & -
ﬁ%ﬁﬂ&ézozs—za%gwawmﬁzﬁﬁmé(aﬁtﬁﬁmé)wwzﬁwm
I FER BT FoIGSId AFT I Woll T ©, DD A4 AMes! YHaR, 14 TR 2026
TH BT/ RER TAT IR TRIHR Yoie ((IRET) A1 S9 defera feuifored uiféRie
@ U Golied € | o dur aiffe Raid &1 gsaagie 9T 21 SRR 2026 @I guf &1
&1 ¢ | Jardgar et & fafem 3e(1)@) @& e # 39 dewl @ W e R
TH Uga gg da—feid arel U U3 Ufd fbar T & e $9e smg el due / Rt
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Website: wiww bajajconsumercana.com

NOTICE TO SHAREHOLDERS
WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEBI Carcular No. HOV38/13111(2)2026-MIRSD-POD /375012026
dated Janwary 30, 2026, an the captioned subjec!, please note that a Special
Window has been opened for a perod of one year from February 5, 2026 to
February 4..2027. This window enables eligible shareholders to lodge or re-lodge
requesis for transfer and dematerialization of physical securifies that were sold or
purchased prior to Apal 1, 2018 bul were either nol lodged with he
Company/Registrar and Share Transfer Agant (RTA) or were reected, returmed, or
remained unatiended due to deficiencies in  documentation, procedural
requirements, or any olherreason,

Eligible shareholders desirous of availing this opporiunidy are advised io conlact
the-Company's Registrar and Share Transfer Agent. KFin Technologies Limited, at
the following address;

Unit: Bajaj Consumer Care Limited

Salenium Building, Tower-8, PlolNos. 31 &32,

Financial District, Nanakramguda, Senlingampally,
Hyderabad - 00032, Telangana

Alternatively, sharehodders may write to the RTA at einward.ris@kfintech.com or
to the Company at complianceofficer@bajajeonsumer.com at the earest, so

as fo faciltate complefion of the fransferdemalerdalizaficn process on or before
February 4, 2027

SPECIAL

F
Date : August 21, 2006 or Bajaj Consumer Care Umlstiﬂ
Place : Murnbal Rttt

Company Secretary & Compliance Officer

baj3Jesou

WORLD CLASS PRODUCTS

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION OR ARECOMMENDATION TO PURCHASE, TOHOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)

OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

RIGHTISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF % 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO ¥ 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set out in this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE”, the Total
Number of Right Equity Shares offered shall be read as “61697950" instead of
92546925, and the aggregate amount of Issue Size shall be read as T 1,955.83
Lakhs” instead of T 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24,2026" instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION |- GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of ‘T 2,933.74 Lakhs”.

4. InSECTION |- GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
92546925, and the aggregate amount of Issue Size shall be read as ¥ 1,955.83
Lakhs”instead of ‘T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925".

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824” instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of X 2.00 each for cash at a price of I 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
3 2.00 each for cash ata price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Rin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of
“2,933.74".

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(% inLakh)”shallbe read as “4,318.86” instead of “4,935.84”.

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-After the Issue”, the amount shall be read as “4,254.38” instead of “4,615.31".

11. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulationsis< 4.45 per Equity Share.”

12. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS’, the amount stated against “Gross proceeds from the Issue”™ shall be read
as “1,955.83" instead of “2,933.74”, and the amount stated against “Net Proceeds™*
shallbe read as “1,905.83" instead of “2,883.74”.

14, In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company™* shall be read as “1,505.83” instead of “2,253.08", the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66”", and the amount stated against “Net Proceeds #” shall be read as “1,905.83"
instead of “2,883.74".

15. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS’,
the table after the paragraph “The following table provides for the proposed deployment
of funds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”” 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as T 2,253.08 Lakh” instead of T 1,505.83 Lakh’”.

17.  In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes”’, the amount referred to in the first paragraph shall be read as
% 400.00 Lakh”instead of T 630.66 Lakh”.

18.  In SECTION IV -

INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE

EXPENSES’, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in X lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers* 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 | 100.00 - 2.55 =

A Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19. In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is X 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21.  On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY,AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

epaper.jansatta.com

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares

inthe United States.
e o
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SATURDAY, AUGUST 22, 2026

FORM NO. 14
[See Regulation 33(2))
By Regd. A/D, Dash failing which by Publication.
OFFICE OF THE RECOVERY OFFICER - 1/II
DEBTS RECOVERY TRIBUNAL DELHI{DRT 1}
ath Floor, Jeevan Tara

INCOME TAX ACT, 1961,
RC/410/2025 NCOME TAX ACT, 196

Building, Parlizment Street, New Delhi-110001

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE

-08-2026

FORM NO. URC-2
Advertisement giving natice about registration under Part | of Chapter XXI of
the Act [Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1) of
the Companiés (Autharised to Register) Rules, 2014]
1. Natice is herehy given that in pursuance of sub-section [2) of secion 366 of the

FORM NO. URG-2
Advertisement giving nofice about registration undor Part | of Chaptar XXI of
Act [Pursuant {o section 374{b) of the Companies Act, 2013 and rule 4{1) of t
Companies (Authorised to Register) Rules, 2014]
1. Notios is hereby given that in pursuance of sub-section (2) of section 366 of
Companies Act, 2013, an application has been made to the Regisirar at ROC CA

PUBLIC ANNOUNCEMENT

1N THE MATTER OF BHARATAGE INNOVATIONS PRIVATE LIMITED
mail 10

This s with reference 1o the Public Announcemen dated 01.08.2026 issued by fio
undersignad pursuant 1o the applicable proisions of the 188 (Voluntary Licy
Procass) Regolations, 2017, imiting tlaims from ereditors ¢ stakenolders n re

o

Companies Act, 2013. an apglication has been mate to the Registrar at ROC CRC,
1icA, Manesar, PlotNo. 5,7 & 8, sector-5, INT Manesar, Gurgaon{Haryana)-122050
it Evran Cybech LLP. Lind sy Parsstiomy ba g uce
Par ‘Chapter X!

2 The principal objectsof he company are as lmcms
Toadviss, ervices ineluding information t

the voluntary Iiquidation of e Limitad. Itis

. e o arln techicl ssues Wi 1he prcess speilc Emil 10 Ve,

bipk. com, e to access the said email |

10 and the same is showing inactive.

Accordingly, afl communications, Including submission of claims pursuant to the

aforesaid Public Announcement dated 01.08.202 and any correspondence /

8) To avise, provide consultancy senvices including In wrmatvn chnalogy, devy  process, be made al the new pracess-specific emall 0 at
and implement products for customers on all matiers regard) ator com  andiar the 188 registered email id at
computer software and hardware systems, managament of ol peslovkeshbatraigm:

07-0
AU SMALL FINANCE BANK LTD. Versus /S R D POLYMERS IICA, Manesar. Plot No. &, 7 & B, sector-5, IMT Manesar, Gurgaon{Harya
122050 that Nityra Technologies LLP, a Limiled Liabity Parinership may
registered under Part of Chapler XXI of the Companies Act, 2013, as a compd

e byshares
3 %

To

(€D 1)M/S R D POLYMERS, THROUGH ITS PROP. - WIKAS KUMAR BANSALS/O
NARESH BANSAL, PLOT NO 2908, 1 BLOCK, DSIDC INDUSTRIAL AREA,
NARELA, North West, DELHI-110040

Also At: M/S R D PLOYMERS, 12-13, POCKET-13, SECTOR-24, NEAR BABDSA

hnciogy, develop and

puter
software and hardware systems, maragement of dats processing nd information

MANDIR, RITHALA, DELHI-110085 A Al other particulars, terms, conditins, timelines and requirements contained In the
i § kg b i PRy 3. Acopyof P ated 01.08.2026 shall remain unchanged
$assud Lyibis Pyeciolog Ofices, LERTS RECOVERVIRIBURALBECHIBAT ) in EDLFGE DLFPhase-, Grgon- |{1noz s Ints - STHRAR may be nspected at the offioe a1 15TH FLOOR, TOWER-A, DLF BUILDING NG) Stakeholders/clamants are requested to take note of te above change and use
e o o s, 5 o 3ess s | | g y: DLF GE, DLF Phasa | Gurgaon. 122002, Haryana, India aforesaid new email (0 andjor the 188 registered el id for al uture communications
izatio g n
and ensts of Rs 50000 ly ) has b 4 y

. ICA, Manesar, Plot No. ‘5 T“ ther atijection inwiting to the Registrar at ROC CRC, IICA, Manesar, PlotNo.6, 7 &

‘sector-5, IMT Manesar, Gurgeunmsrysr 122050, within twenty-one days from
date of publication of this notice, with & copy to the company a1 its registered off
e
Dated this 21ST day of August 2026
Name(s) of Applicant | Designated Partners | Partne
Sanjeev Agarwal, §

{

vou Jointly and severally/ Fully/Limited).
2.Youare hereby directed to pay the above sum within 15 days of the receipts of
the natice, falling which the recovery shall be made in actordance with the
Recovery of Debts Due to Banks and Financial Institutions Act, 1993 and Rules
there under.

3, You are hereby ordered to declare. on an affidavit the particulars of yours
assets on or befarethe next date of hearing

4, You 3re hereby ordered to appear before the undersigned on 01/10/2026 at

Dl 21,8 2428
Place:

Si-

Lovkesh Bafra

Liguidator in the matter of Bharatage Innovations Privats Limitod

1981 Reaisratian fo. BBUAPA 0021 NOISSTI2026 2027 14047
AFA Certicats No.. RAZA14647:01/31122712

AEA alid Upto: 31. e

sector-5, MT Manesar,
date of pablication of this nalie, wih & copy to he company at s 'egm\ered omm
address mentioned above
Dated this 21ST day of August 2026
Name(s) of Applicant | Designated Partners | Partners:
1. Sanjeey Agarwal, 5D/
2. Sandeep Santosh Gupta, SD/-

Pioss St il i uecr haritago ol oon
I registered with IBBI: poslovikeshbatragmail com
s epistond with 1661 1-29, LGF G Pork. New b, South B, 110016

10:30a.m. for further praceedings.

2 Sandeep Santosh Gupta, §

5. Inaddition to the sum aforesaid, you willalso be liable to pay;

(2) Such interests as is payable for the period commencing immediately after
this notice of the certificate / execution proceedings.

(8] All costs, charges and Wi Incurred In rcsp(u of the seevice of this

recovering the amount due.
Given under my hand andthe sealof the Tribu

on this date:07/08/2026

a.wmazn xuMAn TOMAR
ry Officer|

DEETS RECOVERY TRIEUNAL DELR! (DRT 1)

[drobikwik
ONE \|ll|||[\\\ Ik \\ STEMS LlMllLl‘
4

'4PLCOS376
urse md Sector-53, Gurugram, Haryana-122003, India
k.com; Website: bikik.

IG AND E-VOTING INFORMATION

) of the members of One MobiKwik Systems Limited
3t 11:00 A.M (IST) through video conferencing (*VC') and
25 <et out in the Notice of the AGM (‘Notice'), without the
ol 2nce with the applicable provisions of the Companies Act,
ations and Disclosure Requirements) Regulations, 2015
15 and the SEBI from time to time. Members will be able

sim s
n

Bk

e for 1he purpose of quorum under Section 103 of the Companies
will not be available since the AGM is being held through

At nembers
VCIOAVM

In Compliance with the applicable statutory compliances, the dispatch of the Notice of 18th AGM and the Annual Report for
the Financial Year 2025-26 have been completed on Friday, August 21, 2026, through electronic mode to those members
whose e-mail addresses are registered with the Company/ Registrar and Share Transfer Agent of the Company (RTA')/
Depositoris/ Depository Particpants (0PS). These documents are alo avalable on the website of ‘the
Comp: , Stock Exchanges i.e. BSE Limited; www.bseindia.com and
Nationa” Stock Exchange o s Limited; www.nseindia.com and National Securities Depository Limited (‘NSDL);
https://www.evoting,nsdl.com.

The Company has arranged e-voting facility (‘remote e-voting’ and ‘e-voting during the AGM’) for all its members holding
shares in physical or demat mode, as on the Cut-off date i.e. Tuesday, September 15, 2026 through the e-voting platform of
NSDL in respect of the resolutions to be passed at the AGM. Only members holding shares of the Company as on the above-
mentioned Cut-off date shall be entitled to avail the e-voting facility. Voting rights (for e-voting facility) shall be reckoned on
the paid-up value of the shares registered in the name of the Member(s) of the Company as on the Cut-off date. Al eligible
Members are requested to note following schedule of e-voting facility:

Particulars Date

Date of completion of dispatch of Notice and Annual Report for financial year  Friday, August 21, 2026
2025-2026 through electronic mode

Date and time of commencement of remote e-Voting Saturday, September 19, 2026 at 09:00 AM. (1ST)

Date and time of end of remote e-Voting Monday, September 21, 2026 at 05:00 P.M. (1ST)

Date and time of e-voting during AGM Tuesday, September 22, 2026 at 11:00 AM. (ST)

Date of declaration of result One or before Thursday, September 24, 2026

The Company has appointed Mr. Devesh Kumar Vasisht, Managing Partner and Mr. Praveen Kumar, Partner of DPV &
Associates LLP, (Firm Registration No. L2021HR009500) as the Scrutinizer for scrutinizing the remote e-voting and e-voting
process to ensure that the process is carried out in a fair and transparent manner. The scrutinizer will submit his report to the
Chairman after completion of the scrutiny. The result of the voting on the resolutions at the declared meeting shall be
announced by the Chairman or any other person authorized by him immediately after the results are declared.

Al eligible members and persons who become members of the Company after the dispatch of the Notice may follow the
instructions for e-voting facility, manner of attending/ joining AGM through VC/ OAVM and registering/ updating e-mail
address of members as mentioned in the Notice of AGM. The Members who cast their vote by remote e-voting may attend
the meeting through VC/ OAVM but shall not be entitled to cast their vote again during the AGM. Vote once casted by the
Member shall not be allowed to be changed subsequently. Please note that remote e-voting shall be disabled by the NSDL
beyond the date and time specified in the above schedule.

A person who s not a shareholder as on the cut-off date should treat the Notice of the AGM for information purposes only.

In case of any query members may refer to the rrequemy Asked Questions (FAQ) for Members available on

dl.com or contact NSDL at or send email to M to the attention of Mr. Amit
Vishal or Ms. Pallavi Mhatre or send their quenes o NSDL at their aaéress: rd Floar, Naman Chamber, lot C.32, &-Block
Bandra Kurla Complex, Bandra East, Mumbai, Maharashtra -400 051.

For One Mobikwik Systems Limited

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY.
THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA

CJ DARCL LOGI_STICS LIMITED

Our Company was ariginay incorporated as Delri Limited 2 privale

(Phase scan s OR Code
o view this Addendum)

. 1956, i a cerificala of noarporation ssued by the Regisrar of

Comparies, 10, 1986 Our Company inter ali, {0 purci the transport apartnership
fim. Pursuant A3A[1A)of 195, the word *Private’ was deleled with effect from July 1, 1984, and our Company became a deemed pubic imited company: Our Company was
conver

fiam a deemed pubiic lmited company 10-a public imited company vide the specil resiution passed by the Sharshulders on March 17, 1957. The certsicale of incorporation was subsequently amended on

Davember 1, 1985, Pursuantioa February 16, 2010, C e g o Al g e b

can be easil y 23, 201 10,2017

Company was further changsd ta CJ Darci by virue of J Ligistics G September 13,

2007 o i et e ki a0 B o e o o o, o ot e iy S “Histry and Gertain Corprate Maters - Gnarges 1

36, respectvely, ofthe D

Rag\shmdandﬁmpﬁulzmﬂm Darcl House, Plol No. S6P, Seclor - 44, Insiitulional Ava, Gurugram — 122003, Haryana, India
Company jpany Secretary and Compliance Offcer; Telephane: 0124 - 4305476

Website: v cidarcl.com E-mail Number: LCOB8B 18

NOTICE TO INVESTORS: ADDENDUM TO THE DRAFT RED HERRING PROSPECTUS
DATED SEPTEMBER 30, 2025 (THE “ADDENDUM" AND SUCH DRAFT RED HERRING PROSPECTUS,
THE “DRAFT RED HERRING PROSPECTUS" OR THE “DRHP”)

i

OQUR PROMOTERS: KRISHAN KUMAR AGARWAL, DARSHAN KUMAR AGARWAL, NARENDER KUMAR AGARWAL,
NITESH AGARWAL AND CJ LOGISTICS CORPORATION

INITIAL PUBLI TO 36,375, Y VALUE OF 22 EACH [EQUITY SHARES") OF C.J DARCL LOGISTICS LIMITED (“COMPANY" OR “ISSUER") FOR CASH AT APRICE OF
2[e) PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥[+] PER EQUITY SHARE) (*OFFER PRICE") AGGREGATING UP TO ¥[] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF UP TO
26,470,000 EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP T0 9,905,355 EQUITY SHARES AGGREGATING UP TO [ #] MILLION,
COMPRISING UP TO 938,000 EQUITY SHARES. TO 2[w] MILLION BY AGARWAL, UP TO 345,250 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY DARSHAN
KUMAR AGARWAL, UP TO 455,000 EQUITY UP TO 3[+] MILLION B! AGARWAL AND UP TO 795,000 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY
NITE 'OGETHER “P DERS"), UP TO £,517,060 EQUITY. TO¥[e] MILL

UP TO 55,045 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY OTHER PERSONS (“OTHER SELLING SHAREHOLDERS" AS DEFINED BELOW) (THE PROMOTER SELLING SHAREHOLDERS,
PROMOTER GROUP SELLING SHAREHOLDERS AND THE OTHER SELLING SHAREHOLDERS, COLLECTIVELY, THE "SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE SELLING
SHAREHOLDERS, THE "OFFERED SHARES") (SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE"). FOR FURTHER DETAILS IN RELATION TO THE SELLING
SHAREHOLDERS, PLEASE SEE "LIST OF SELLING SHAREHOLDERS ON PAGE 15 OF THE DRHP. THE OFFER AND THE NET OFFER SHALL CONSTITUTE [o]% AND [#]t%, OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER A PRE-IPO PLACEMENT, AS MAY BE PERMITTED UNDER APPLICABLE LAW FOR P T0 5,204,000 EQUITY
SHARES OF FACE VALUE OF 22 EACH, AT TS DISCRETION, PRIOR TO THE FILING OF THE RED HERRING PROSPECTUS WITH THE ROC, THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BEAT APRICE
TO BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-PO PLACEMENT WILL BE
REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO FLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH
ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE
PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OLIR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY
SHARES ON THE STOCK EXCHANGES. OUR COMPANY SHALL REPORT ANY PRE-IPO PLACEMENT TO THE STOCK EXCHANGES, WITHIN 24 HOURS OF SUCH PRE-IPO PLACEMENT (IN PART OR IN
ENTIRETY) AND AS MAY BE REQUIRED UNDER APPLICABLE LAW, FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF
UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THERELEVANT THE ANDTHE PROSPECTUS,

THE OFFER INCLUDES A OF UP TO [#] EQUITY SHARESOF FACE VALUE OF 22 EACH, AGGREGATING UP TO 2[#] MILLION (CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPL 'EMPLOYEE RESERVATION PORTION"}. QUR COMPANY IN CONSULTATIONWITH THE BRLMS, MAY OFFER ADISCOUNT OF
UP TO [#]% TO THE OFFER PRICE (EQUIVALENT OF ¥[] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"), THE OFFER
LESSTHE EMPLOYEE |AS THE "NET OFFER”,

‘THE FAGE VALUE OF THE EQUITY SHARES IS 22 EACH AND THE OFFER PRIGE IS [#] TIMES THE FAGE VALUE OF EQUITY SHARES. THE PRIGE BAND, THE EMPLOYEE DISCOUNT, IF ANY, TO THE ELIGIBLE
EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION AND THE MINIMUM BID LOT WILL BE DEGIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN
ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER [#] AND ALL EDITIONS OF THE HINDI NATIONAL DAILY NEWSPAPER [s] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER,
HINDI ALSO BEING THE REGIONAL LANGUAGE OF HARYANA, WHERE OUR REGISTERED OGATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING
DATE AND SUCH ADVERTISEMENT SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE”) AND NATIONAL smcx EXCHANGE nr INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK

Date: August 21, 2026

Place: Gurugram pany

sar- JFOR OADING ON ATIONS,
Th [*SEBI' Inths regard (al , Inter alia,
i Krishan LD A mumw amemberof the Senior roup.of our Gampany, and
Membership No. A37518 (b anather outstanding iigation invoiving, nterafa, Nin Aganwal, mermber of mpany, Darshan Kumar Aganwal, Prometer and Divector of our Company, and Krishan

ran pany, shal siand dissosed in he secte
espect 1o the aforesaid digaii

vt ‘Cmis‘!ann‘w Tiigaton o Ot Mleval Dovelopont” begering on poae 402 f 19 DRHP.Accoxtingly o lowng
DRHP: (i) “Oufstanding Ligation and Other Material

(i) ‘Cutstanding Lilgation irw‘ "onpage 411 ofhe DRHP

and (i) ‘Outstancing Liigation and L

Ligalio againstou Senor Maragemant"on page 41 ofthe DRHP
.

*1.0n Juna 23, 2025, ansRaumuaAgﬁma/mdamea camplaintcated Jure 11, 2025 pmuaurmnmn FIRY)
9 2025, Cell, Naskpurs, New Dathi, . Blong
Website: ww mthﬁa,ﬁaungwm n're'rbe(uflhermmﬂ smupnfawcmmy member of the Ser ot Groupofour Compeny 1 The FR o PolctCanplof
. Promalar and Direclor of our Company, by vitue d under section 35
NOTICE OF 41" ANNUAL GENERAL MEETING (“AGM") TO BE HELD THROUGH Sanhita. 2023, fsmdhylhnpaﬂmmmes o and from December 11, 2025, The FIR inter aia. alleged that ika Aganwal, and that uniavful
s o Y
VIDEO CONFERENCING (VC) / OTHER AUDIO VISUAL MEANS (OAVM) AND clles faes Thsnetoyza Hd) 7 it Bnenles: Dur] ChlpRshaer),
E-VOTING INFORMATION Pramater Graup of our Company) (cafectively, the *Concerned Pmrmsi Fuml o the afarasald Chargesheet, b 81521 o o1 ay 12, 2026, before the Chief Matropaltan
1. The 41" AGM of the Members ofthe Company will be held nnFnﬂay e 1" Seplemmber, 2026 11130 a.m. trough Wagistate, Sout West Dwara,Daki agintth G of o, WGENPCI read withSectons 85, 316(21 and 33 fthe Braratya Nyaya Sans,
VC/OAYM, i fthe Companies Act, 2013 ("Act’) and the ruk 2 "), Further, pursuar Ja 11208 ytne Judical Magistrate First O
under and the SEBI {Listing Obligations and Disclosure Requuemems} Regu‘a:mr's 2015 ("Listing Regulations”) the. ih ol the P u 408, 30 Bl e
read with General Circular Nos. 14/2020, 1712020 dated 8" April, 2020, 13" Apri, 2020 and subsequent circulars g DYRCon O (T Pk e
, ]
recent being 032025, dated 227 Sepie.fnbel. 2_025 issued by Mi ﬁuy ol Corporate Affairs (MCA) to transact the 2 A 25, 2075, 4 R el i 6 Sen —— . oup ——- ” : - o
; ¢ our Company | Promo flecth g ) ? i of
2 ial Report Women fro Act, 2005 bafo P 1 ot Dalhi ") Tha complaint, interalia, seaits: | protection orders against the DV Alleged
the CompanyDepository Fartcipanis).The aloresaid documents, il aiso be avaioble on the Cumpanys i proteinion ageic ” e
website i.e. www.subros.com and the website of the Stock Exchanges .e. www.bseindia.com and party Lok Vma. Mrarrpma M The aforesaid Rohin/
Wi nseindia com. Courtlatter o ¥ 20
3. Aletter containing the web-ink of the Annual Repart for the Financial Year 2025-26 will be sent at the registerad First Cliss (Mahila Court— 1), North-WWes!, Rohin, Dedly b o i"’ 2025, witnout e DVA el q dated June 6. 2026,
e h i G 11 1), Novth-Wost, Rohin, Dol e, Robin. Fuher, Racfik
g‘;‘:&fjﬁ;’ e fiateiiderz Whota s Xkhnses iy ot Tedipited ity e Compary AR 17, 2026, before the Judicial Magistrate First Class (Mahila Couri - 1), North-West, Rokini, Delhi, ourt Matter, The Rohini Gt
4 The pocadie foratencig 1 AGM ough VG ORVM sl n Mot o o AGH and o wobirk o [ R e s ol 2L s
fU“E:'”"e GM ; . EA through VG.{ O Tha changes convayad by way of this Addendur a¢e to ba read in conjunction with the DRHP and, aceoraingl, the RHP o . thig
rihe purpose q‘{“‘“’““!’?’ ct RHP, as appicate, Homever, nordoes i, a ofthe DRHP and il the
5. Manner da ocordingly, fales that will be i !
i the detailsin prescribed Form ISR-1 and other witsthe Regisrar of Companles, Naional Capial Terrory of Dalhid, at (RoC Plaass i the DRHPwi P ding 1o he
refevant forms with Reglstrar amd Transfer Agent (RTA) at admin@mcsregistrars.com. Furmel members may be apphicable, i the DRHP ort "
download the preseribed forms from the Company's website at decision, spec i SEB|andthe Ofr.
advisory: T sefor ifany fo dol2t websile
i ’ #Stock d bsite ofour C2 . ! Pt Wi
i) Members P ur Deposilory Partcipan whom you DA Capin el el s
i P, i
{ii) Payment of Dividend wilbe subjest fo deduclion of Tax ai Source (TDS) at applicable rates. For more delals, 2l refoeences Lo R
awwdw theminthe DRHP.
please refer Notes tothe Notice of the AGM.
6. Manner ofcasting vote(s) through e-voting: BOOK RUNNING LEAD MANAGERS. I REGISTRAR TO THE OFFER
(i) Members will have an opportunity to cast their vote(s) on the businesses as set forih in the Notice of the AGM _
through electronic: voting system (e-voting). The manner of e-voting by Membars holding shares in @'1c1c1 Securities o) MUFG vrciime
dematerialized form, physical form and for Members who have: not registered their email addresses will be CAPIAL . _ [
provided in the Notice of the AGM which wil alsa be avallable on the websile of the Company ie. 1CIC1 Securities Limited DAM Capital Advisors Limited MUFG Intime India Private Limited
] €101 Ventua House Alimus 2202, Level 22, (formerly Link Intime inciis Private Limi
(1) Tre facity for vetng oigh electoric votg sysam il 1o be made svalabie ot o AGH and menbers Appassheb Marsio M. Pratdiaced Panthscg Budar Wi, 301, Enlrsany 47, LB 5 MoVl Ve
tending aAGH Murmbai - 400025 Wori, Mumbai - 400018 Mumbai 400 083
= Meharashia india Maharashira, Inia Mehasashira, India
{iii) The-login credentials for casting the votes Ihruu;h e-voling shall be made ava\lab\e fo the Members through Telaphone: Telephone: +81 22 4202 2500 hone: +81 810 11 4849
email. Members who do not receive emalls o whose email address is. not registered with the E-mail E-mail: cidard Jpo@damcapitalin darc ipo@n moms mutg com
Company/RTADepository Paricipant(s) may generate login credentials by following instructions given in the Investor grievance e-mail: cuslomercare@iicisecuriles.com Investor grievance e-mail: complaint@damcapitalin Invastor grievance e-mail: cjdarclipo@in.mpms, mufg.com
Notesto the Notice of AGH. Website: wiw cicisecurties.com jebsite: www.damcapitalin wmm n'ms wm-numsmmg com
7. The Registerof lMembers and Share Transfer Books of the Company shall remain ciosed from 12° Seplember, 2026 Contact Persan: Kishan Rastogi | Ashix Jossar Contact person: Arpi Chedca | Jay Shan Gopalkrisfin
10 18" September, 2026 (bothdays Inclusive). SEBI Registration No.: INVIDJ00 11173 'SEBI Registration no.: MEIINMOO0 11336 séB) R!glsmuwn number [
£ i  the notes set out in e Notioe ofthe AGMand in particular,instructions for For CJ DARCL LOGISTICS LIMITED
fdning wanr roug ting or e-vating atthe AGM, On bihal of the Board of Direciors
9 transfer request. sd

Pursuant 1o SEBI Circular No-HO!38/13! ulzwzs -MIRSD-PODI375012026 dated 30" January, 2026 a special
windaw ks extended far the pericd of on year from 5 February, 2026 to 4" February, 2027, only for re-lodgment of
transfer deed, who have missed the earlier deadine of 6" January, 2026 for lodgment. one more opportunity s
granted for them o re-lodge such shares for ransfer subject ta lack-in period of one year from the date of registration
of transfer. The shareholders are encouraged to take advantage of this opportunity by fumishing necessary
documents to the Company at the Registered Office or Company's Registrar and Transfer Agent, MCS Share
‘Transfer Agent Limited, 178-180, DSIDC Shed, 3" Flaor, Okhla Industrial Area, Phase-l, New Delhi-110020; Email:
For Subros Limited

Place - Gurugram, Haryana Aarti Bhargava

Date - August 21, 2035 Joint Campany Sacretary and Compiiance Offer

©J Darcl Logistics Li nts, re0zipt o 1 d tomakean ofis Equity
30,2025, E I g ‘

Exchanges e, BSE and NSE atwsw bssindia comand i, nsainda com, espociicl, bl ufour Company at the Book RunningL namel;

ICICI Securilies

d e damcepial in especivel. Poenial
“Rish Faclors” ol the DRHP:

Date: 21" August, 2026
Place; New Dahi

Kamal Samtani
Company Secretan

DRHP for {0
Prospectus, when fled, il prepar ‘publicafion in India only and s o
‘distribution, directly or indirectly, o the United Statas CONCERT
epaper.linancialexpress-.conb. @ New Delhi o® @
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FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
BHARATAGE INNOVATIONS PRIVATE LIMITED

Name of Corporate Person

Bharatage Innovations Private Limited

Date of incorporation of Corporate
Person

28.10.2022

Authority under which the Corporate
Person is incorporated/ registered

Registrar of Companies, Delhi I

Corporate Identification Number of

Corporate Person

U72900DL2022PTC406271

Address of the registered office of
Corporate Person

Plot No. 20, Okhla Industrial Area, PH- III,
New Delhi, Delhi, India — 110020

Liquidation Commencement Date of
Corporate Person

30.07.2026

Name, address, email address, telephone
number and the registration number of the
Liquidator

Name: Lovkesh Batra

Address: F-29, LGF, Green Park, New Delhi,

South Delhi-110016

Process Specific Mail id:
BIPL .liquidator@gmail.com
Mail id Registered with IBBI website:

peslovkeshbatra@gmail.com

IBBI Registration number: IBBI/IPA-002/IP-
NO01357/2026-2027/14647

Telephone number: 08398994547
29.08.2026

8. Last date for submission of claims

Notice is hereby given that the Bharatage Innovations Private Limited has commenced voluntary
liquidation on 30.07.2026.

The stakeholders of Bharatage Innovations Private Limited are hereby called upon to submit a proof of
their claims, on or before 29.08.2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.



Sd/-

Lovkesh Batra

Liquidator in the matter of Bharatage Innovations Private Limited
IBBI Registration No.: IBBI/IPA-002/IP-N01357/2026-2027/14647
AFA Certificate No.: AA2/14647/01/311227/204508

AFA Valid Upto: 31.12.2027

Process Specific Email Id: bipl.liquidator@gmail.com
Email Id registered with IBBI: pcslovkeshbatra@gmail.com
Address registered with IBBI: F-29, LGF, Green Park, New Delhi, South Delhi, 110016

Date: 31.07.2026
Place: Delhi
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SYMBOLIC POSSESSION NOTICE

Branch Office; CICI Bonk Limited Plot Mo-23, Shol Tower, 2rd Floor,

FORM A ﬂ
PUBLIC ANNDUNCEMENT ’C’C’ Ba"k Mew Rohtok Rood, Korol Baogh, Mew Delhi- 110005
(Regulation 14 al the Insohentcy and Bankrupley Board of India The Authorised [CIC] Bonk Officer under the Secuntisation, Reconstruction of Financial Assets aond Enforcement of
. (Voluntary Ligwidation Process) Regulations, 2017} Security Interest Act, 2002 ond in exercise of the powers conferred under section 13{12) read with Rule 3 of the

FOR THE ATTENTION OF THE STAKEHOLDERS OF Sccurityintérest (Ercame| ) Hules 2003 5susd E:m:;ddﬂfticismtgf Beiroertc) menlionsa below 13 repy
BHARATAGE INMOVATIONS PRIVATE LIMITED e amount mentioned in the Motice within ays from the date of receipt o 500 icE
Retalll Asset Centre 1St F|00r G 4 5 B SeCtOT-4 Gomh Nagar EXtenSIon LUCknOW UP 226010 - Having faoiled ta repay the amount. the NMotice is issued to the barrower ond the public ingeneral thot the
_AELEVANT PARTICULARS undersigned has token symbolic possession of the property described below, by exercising powers
i " X : :
Reg|stered Offce T"Sh“l " 3rd F|00r, Opp Samal'theShwar Temple, Near LaW Garden, E"|Sbndge, Ahmedabad'380006 Natne of Corporate Person Bharatage Innovations Private Limited conferred on him/her under Section 134} of the said Act read with Rule B of the said rules on the below-
Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and | Date of ncosporaon of Gorporate | 26102122 ?;‘Z“J:ﬂ;iiﬁ“&i? .I.Z’Sii'i‘i';’;'i‘}‘r‘i;’t'ﬂf;ﬁﬁé’ :yriﬂld;: Eupb?:éltttlun cqﬂf;:i SFICIC) Bonk Limiteg, o
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power | Person _ , " . : : = = =
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 Authority urder which the Corporate | Registrar of Companies, Defni | ﬁr. B bt Description af PmEE"W"' N{:_'It{?l:g.- Amognt | | oge
issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having PEFS0N |8 INCOTPOTABE registared 2 Brrawarielr Lodn Date of Symbalic in Deman of
: T Coroor T UFS000L TP TCA0E T Account Number Possession Matice (R Branch
failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular Corporate identifcaticn Number of UT29000L2022PTCA0627 I = — | Maotice (Rs) | 2
and to the public in general that the undersigned has taken Possession of the property described .LH'“ L |FT.r'mn'.-' e L |Shamim Ahmad/  |House Built Over Old Municipality No. 12/2236/7)/0/9, | March 30.2026 | Saharan-
herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8 i '?f_“_'f';l'e_"fh's‘m i H:t e A At I_JND'*‘H'“J;Q'EE.“J’ :_j“'“' ”"C;Ie' 2 %1"#’.1'3‘:'5"&"; Eara vl e 5355'.3:, j o
of the Said Rules. The borrowers mentioned here in below in particular and the public in general are -["“'F"’-n:ﬂ'tl';" "r::m e ;llilli' 'I"J‘::I'."'ﬁ kil #ggiﬁgﬁgﬁ;ﬁﬂg;? L.I:Er F'rr-:.|::|esh éﬂﬁ;j&" ur_ﬁfﬁfing‘u'il E;Dnrggggf' A
hereby cautioned not to deal with the said property and any dealings with the said property will be subject y I;I’III:: s I-‘:rrsnn bt 1 oty - R s
to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, | ;1'1'-; £ S £ et THE e B The obove-mentioned barrowers(sifguarantors(s) isfare hereby issued a 30 day Motice to repay the amount,
costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co- talaphaie number.and ragisiration Mdr,_'m__ ;_;'g L’..EF Gren Park. New Delki else the mortgaged properties will be sold ofter 30 days from the dote of publishing this Notice, as per the
Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of number ol the Liquidator &aul Dedl-310016 ' ' provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,
the Act, in respect of time available to redeem the secured assets. Process Soecific Mall id Date: August 01, 2026 Sincerely Authorised Officer,
BIPL liquidatorégmail, com 'nf'l-:?:e:-!_‘: Saharanpur For ICIC] Bank Ltd, VY
Amt. Due aS pef Mail id Registerad with I1BBI wabsia:
T peslovkeshiatradymail.com
' [ IBEL P00 I P-RA 35772056 -I0 7 1 4547 Regi.Off.: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21. Ph.:(022) 6747 2117
Guarantors/Address Mortgaged Properties Date Demand nofice | | Telaphone rsmber- 08398984547 Fax: (022)67472118 E-mail: info@authum.com. Branch Address - Office No-1216-1220, 12th Floor,
POSSBSSIOH Date B. | Last d=te for submizgien of clzims 20082028 Naurang House, Plot No-21, Kasturba Gandhi Road, Connaught Place, New Delhi-110001
Mr. Sultan Bharti (6 Y 5lo Sh-AbduT | P —————————— Notice is- hereby given that the Bharatage Innovalions Private Limited has commenced POSSESSION (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

T. ultan artl orrower (o] 5 u roperty 0. . esidentia Rs_ 3649886_00 l.'EilllIl-a::I'.'ll':IlliIJE"lJl"|."|| 10.07.2076 Wh th d . d bei the Authorized Offi f Auth | t t & Infi t t Limited (“AlIL”) (R Iti
Hafiz R/o-1. Sikko Vali Masjid Ward No. 17, | commercial Property Admeasuring Rs. 53186.31 The stakehckders of Bharatage Inngvations Private Limited are hereby cabed upan 1o subim 2 Coni:JeaanSy pir:Sa:trsiE; edemzlrr;]%r ; Ie?wdiigzebusine;gserfrcc))m l;{eﬁ;cgvgzrrnnsgrcial nFTr?:r:gg qui?nitérgl(?Rc(FL") t)o(A(IaIiuv:gg
Bhoop Singh, Jaspur Khurd, Udham Singh | 66.91 Sq Mtr Situated At Vill-| ason 06.09.2025 PROET 1 ROCIANTES, 08 62 IO S5 UF, P2 . ARG 90 s L ARt ETMi e A e NCLT order dated 10.05.2024). under the Securitization, Reconstruction of Financial Assets and Enforcement of Security
Nagar—244?12, R/o-2. Y|Il-ganguwala, ashaiks Ganguw?Ia, Tehsil-jaspur, Dist- + Interest & |I::'||'._.". Y . " e aie wpsnkof cain , —— alh Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with [Rule 3] of the Security Interest
Jaspur, Dist-udham Singh Nagar- 244712, [ Udham Singh Nagar In The Name Of other exp. Ihe financial credibors shatk submit meir prog of cisims by eldcironic means cqly. Al alher (Enforcement) Rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount
Mr. Mohd. Igbal (co-borrower) S/o Sh. Abdul | Sultan Bharti. Bounded as: East - 45 stakelalders may sutrmil i prood of clarms in person, by post or by ssctnnic meass. i i ] - P - X ) ’ pay

. . . . . ) * 08092025 : ; : mentioned in the notice within 60 days from the date of receipt of the said notice.

Hatfiz R/(? Sikko Vali Masjid Ward No.. 17, | Ft Wide Road, West - Land Of Sultan Submission of Lalse or misleading prooks of plaém shall atiract panalties The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the
Ehoofzir?g:; '.\Jﬂ?squr{ihKr;urd, l:)dr:?n‘:v rS"E)g/h Bharti, North - _Nh'74' South - Land 29.07.2026 Bidl- public in general that the undersigned has taken possession of the property described herein below in exercise of powers

agar- . Ss- .a a (co.- ° o" er) D/o | Of Sultan Bharti. Lovkesh baira conferred on him/ her under Sub-Section (4) of Section 13 the Act read with Rule 8 of the Security Interest (Enforcement)
Sh. Abdul Hafiz R/o Sikko Vali Masjid Ward Liguidator in the matter of Bharatage inmovations Private Limited Rules. 2002 on the below-mentioned dates

. s, AP A-002 BN 45 T 06-200 T 464 , .

g.o' :17N Bho;if?':gh’ Jaspur Khurd, Udham WRI e qmlilrﬂg_e.l.llfr::lai NEU{ILEHﬁ:l;?r:;?U:F,;;f'r?rllig”; The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any

ingh agar- : AF A Vahd {.I;rln' 4912 2097 dealings with the property will be subject to the charge of Authum Investment & Infrastructure Limited (“AllL”)
Property No. 02. Residential/commercial Property Admeasuring 50.18 Sq Mtr (25.09 + Process Spectfic Email b: bips ||G|II'1-'IEE-'"-7-E|"'IH|| -::1-1-. The Borrower/co-borrowers/Mortgagor(s) attention is invited to the provision of Sub-Section (8) of Section 13 of the Act, in
25.09) Situated At Vill-ganguwala, Tehsil-jaspur, Dist-udham Singh Nagar In The Email i registeren with (BB |'r:5:||'.l-.'HE3i'Ii'a'-.1-“.":ﬁ_-=§I1'|Hil oo respect of time available, to redeem the secured assets.
Name Of Miss thar.1a. Bounded as: East - 44 Fi W'de Road, West - Bagicha Jain Sahab, Date: 31.07. 2026 Arkdress reqisterad with IBBI: F-29, LGF, Grean Park St. | Loan Account No. / Name Of Borrower / | Date of Demand | Date of Possession / Amount in Demand Notice (Rs.)
North - Land Of Ashish Agrawal, South - Land Of Rihana. Place: Delhi New Delhi, South Delnl, 110016 No. Co-Borrower / Notices Possession Status
i VosrES S5 o) O Ve sl g | o 2007254 e e I e R
Budhera, Post-Sarsawa, Saharanpur, Uttar | Measuring 877.28 Sq. Mt. Situated At | - a5 on 03.07.2025 M/S A.M. MOTOR WORKS Po)s,session Sixty-Nine dnly)
Pradesh, 247232 Through Its Proprietor Mr. ) i - = | -
Ravi Kumar. Mr. Ravi Kur%ar (co-borF:ower) S/o ghasra Nos 302, Vlll.al.gﬁ .IBughekra, * Interest & Description Of Properties :- All That Piece And Parcel Of The Property Of A Residential House No. 173/1 Measuring 54.34

- Bh ! .h 1 Budh N ?rglana- arsawa, lensil- Nakur, other exp. Sq. Meter Situated At Khasra No. 4013 Mafi Dabam Kasba Meerut Karim Nagar/Dhawaee Nagar, Meerut, Up 250002;
Sh. Bhavar Singh R/o-1. Budhera, Saharanpur, | District- Saharanpur, Uttar Pradesh, Boundaries: - East:- 13 Feet/Rasta 12 Feet Wide. West:- 13 Feet/Property Of Saleem Ahamad. North:- 45 Feet/Property Of
U.ttar Pradesh, 247232, R/o-2. Khasra No. 30_2: 247342, In The Name Of Mr. Ravi 23.09.2025 Aas Mohammad. South: 45 Feet/Property Of Afaal Etc. )

Village- Budhera, Pargana- Sarsawa, Tehsil- [ Kumar. Bounded By-East - 68'-2" / 29 07.2026 2 |RLELMRTO000374059 | 16th- 30.07.2026 Rs. 35,66,855 /-(Rupees Thirty Five Lac,
Nakur, District-Saharanpur, Uttar Pradesh, | Open Land Of Mr. Brijpal, West - Vi SAHIL TEXTILE/ MOHD DANISH, May-2025 Symbolic Sixty Six Thousand, Eight Hundred Fifty
247342 68-6" /| Road 24' Wide, North - MRS. AJARA BEGUM Possession Five Only)
187’-10" / Open Land Of Ms. Description Of Properties :- All That Piece And Parcel Of Property A Residential House No. 1409/1 Measuring 80.26 Sq.
Vanshika. South - 153'-10" / House Meter Which Is Northern Part Of House No. 1409 Situated At Kareem Nagar, Hapur Road, Meerut. BOUNDED AS UNDER:-
f L . East: 16 Feet/Rasta 30 Feet Wide, West: 16 Feet/House Of Lrfan, North: 54 Feet/House Of Hakumuddin And South: 54 Feet/
Of Mr. Vikas S/o Mr. Attar Singh. Remaining Part Of House No. 1409.
Date- 29072026 Authorized Ofﬂcer’ AX|S Bank Ltd Dated : 01.08.2026 / Place : Meerut Authorized Officer, Authum Investment & Infrastructure Limited

Honda India Power Products Limited

CIN: LADT030L 2004 PLC 203950
Registered Office: 409, DLF Tower B, Jasola Commercial Complex, New Delhi - 110025
Website:www. hondaindiapower.com | E-Mall: ho.legal@mhipp.co.in

Cholamandalam Investment and Finance Company Limited Eoane: S0 01 MIEEEEE)
‘ :hola Corporate Office: * CHOLA CREST ” C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 005 Notice |s hereby given that:
Enler a petter f#ll'.' Contact No: Mr. Srinivas V, Mob.No. 9643344410 I, The 41 Annual General Meeting (AGM) of the Company will be held on Wednesday, August 26, 2026 at 12:00 noon
(IST) through VC/OAVM to transact the businesses ag sel out in the Notice sent to the Members at their registerad
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES emall IDs

The Register of Members and Share Transter Books of the Company will remain cloged from Thursday, August 20,
2026, to Wednesday, August 26, 2026 (both days inclusive) for the purpose of AGM. Record date, for determining the
eligible shareholders of the Company for payment of Dividend for the Financial Year ended March 31, 2025, has been

Fad

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable fixed for August 19, 2026
properties mortgaged to the Secured Creditor, the Symbolic possession of which has been taken by the Authorised Officer of Cholamandalam investment 3. Remote e-voting facility has been provided to the shareholders in respect of the resolutions included in the AGM
and Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited . The Secured Assets Egélgenfgrr?tlﬁ grzzuﬁl ggﬂ. IS ?;liilrlgaerd:r.em Ezﬂﬁ:{}ﬁ ;aﬁr -femﬁ:t::;u ;Er :anr;a E%Enmnf:; ;-Ethﬂr';alé DLITI aﬂ|ﬂfe?ur§:] :;
w I/A\ n . . 5 i i i . BE 2 #
will be sold on “As is where is”, "As is what is”, and “Whatever there is” basis through. E-Auctlon. . 234 2026 (3:60 AM. ST} and ends on Tuesday, August 25" 2026 (500 PM. IST). The e-voting madule shall be
It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ & disabled by NSDL for voting thereafter,
www.cholamandalam.com/news/auction-notices 4. Electronic copy of the Notice of the 417 AGM of the Company inter alia indicating the process and manner of e-voting
T — . - has been sent on Monday, July 31%, 2026, to all the Members whose email [Ds are registered with the Company/
IS.N. Account No. and Name of borrower, Date & I;\moun: Descriptions of the Reserve Price, Earnest| E-Auction Date and Depository Participant(s).
co- borrower, Mortgagors as per beman property /Properties Money Deposit & Time, EMD 5. Motice of the 41* AGM of the Company along with Annual Report for 2025-26 have been uploaded on Company's
. .Notlce U/s 13(2) Bid Increment Submission Last Date wehsim al www hondaindiapower.com. The details of the Annual General Meeting are also avaifable on the
1. | Loan Account Nos. XOHEELD00001718020  30/08/2021 |BUILT UP PROPERTY BEARING NO. E-160-|  Amount (In Rs.) Inspection Date ]:'“'3‘-*'”-* b 5‘“—"3]*‘ eichanges B3E-Limited (uxthsaingia.com) A0d National:Slock: Exchange: o indla-Limited
XOHEELD00001715710 : s
XOHEDES00002008426 And 38.80 §i4 61/- A, MEASURING 60 SQ.YDS, OUT OF Rs. 65,00,000 /- 26.08.2026 6, The cut-off date for the purpose of reckoning the names of Members who are entitled 1o vote is August 19, 2026
e ' KHASRA NO.15 /1 / 2, SITUATED IN THE Rs. 6,50,000/- at 11.00 a.m to 1:00 p.m Only & Member as on the cul-off date shall be entitled 1o avail the e-vating facility or vote, as the case may be, in the
XOHEDES00002352442 IR AREA OF VILLAGE- MATIALA, COLONY o< +'00'000/- 55 082026 10.00 General Megting
1.GEETA KATARIA Symbolic KNOWN AS MANSA RAM PARK,IN BLOCK-E, B a.lm .to 5 0(’)p m 7. Any person who acquires shares of the Company and becomes a Member of the Company after dispatch of the
E-160, MANSHA RAM PARK, UTTAM NAGAR, UTTAM NAGAR. NEW DELHI. WHICH IS BOUNDED AS UNDER: - EAST: = Motice of AGM and holding shares a5 at the cut-off date i.e, August 19, 2026 shall be entitled to vote. Members
D K MOHAN GARDEN, ROAD 20' FT N’ORTH' OTHE’R,S PLOT. WEST : OTHER'S PLOT. SOUTH As per appointment already registered with NSDL for remote e-vating can use their existing password for casting their vote, IF a Member
UTTAM NAGAR, NEW DELHI- 110059 ' / : ' : / it has forgotten his login password then hefshe can visit the website hitps fwww evoting nsd| com/ then click on
2.MANOJ KUMAR KATARIA OTHER'SPLOT. Shareholders, enter the User ID and the image verification code and click on Forgot Password and enter the detalls
E-160. MANSHA RAM PARK. UTTAM NAGAR. D K MOHAN GARDEN. UTTAM NAGAR. NEW DELHI- 110059 as prompted by the system. First time user can enter his/her 10-digit alpha-numeric PAN Issued by income Tax
d ! ! ! ! Department, Date of Birth and Dividend Bank Details as recosdad in his/her demat account, After entering these
. 3.GEETA TUTION CENTER THROUGH ITS PROPRIETORSHIP E-160, MANSHA RAM PARK, UTTAM NAGAR, MOHAN GARDEN,NEW DELHI- 110059 details appropriately, the Member can click on "SUBMIT® tab.
2. | Loan Account Nos HEO1HIW00000046452| 13.11.2025 |AREA MEASURING 500 SQ. YDS, SITUATED | Rs. 95,00,000/- 26.08.2026 8. Mistobenotedthat:
1.AMIT KHATANA (APPLICANT), RS- IN KHASRA NO 416/0 68 HECT IN VILLAGE RS. 9,50,000/ - at 11-00 a.m tO 1:00 p-m a:' E-\'I}'[II'I-; ah E" nok |:|E B|':I:I'|I'|IE".] E'E"j'l}nd TUES[I-E}', -ﬂl.u gLIS% 25‘_. EDE'E‘ {EDD PM IST:'
’ ' N b) A Member may participate in the General Meeting even after exercising his right to vote through e-voting but
NEAR UCSKM SCHOOL, SANTHKALA, 33,75,160/- |SANTHALKA TEHSIL TAPUKARA, DISTT.| Rs. 1,00,000/- 25.08.2026, 10.00 ) b En{ﬁﬂ ) ;{;E‘mm aum;. 9 SR g 9

ALWAR, RAJASTHAN - 301019 am to 5.00p.m

YL e ] ALWAR. ¢)  The Members who have not avalled remote e-voling shall vote at the meating thraugh e-voting.

2.REEMA DEVI (CO-APPLICANT), Symbolic As per appointment 9. The Company has appointed Ms. Saryu Munjal of M/s Saryu Munjal & Associates, Company Secretaries as Scrutinizer
27 K, NEAR PANI TANKI, SANTHALKA, \o serutinize the e-voting process of the AGM in a fair and transparent manner

ALWAR, RAJASTHAN — 301019 10. In case of queries/grievances with regard to electronic voting, Members may kindly refer to the “Frequently asked
3.MANISH KUMAR (CO-APPLICANT), NEAR UCSKM SCHOOL, SANTHKALA, ALWAR, RAJASTHAN - 301019 guestions (FAQs) for Members' and e-voting manual available at the downloads section of www evoting.nadl.com or
4.VEERA ENTERPRISES (THROUGH ITS PROP. AMIT KHATANA) (CO-APPLICANT), SANTHALKA TIJORA BHIWADI, ALWAR, RAJASTHAN — 301019 may also contact at 022-48867000,/24957000 or send a request at e-votingi@nsdl.co.in or to Mr. Sharwan Mangla,
5. BALESARI (CO-APPLICANT), GRAM BEHLPA, POST - RATHOUJ, SOHNA, GURGAON, HARYANA — 122102 General Manager, Mas Services Limited , Unit: Honda India Power Products Limited, T-34, 2 Floor, Okhla Industrial

Area, Phase - Il, New Delhi - 110020, Ph-011-26387281/82/83, Fax- 011-26387384, email- investor@masserv.com,

6. OM PRATAP (CO-APPLICANT), VILL. BEHLPA, BEHLPA (171), GURGAON, HARYANA — 122102 :
website - www. masserv.com

7. OM PRATAP (CO-APPLICANT), KHASRA NO. 416, VILLAGE SANTHALKA TEH. TIJARA, DISTT. ALWAR, RAJASTHAN - 301019

By crder of the Board

3. | Loan Account Nos XOHEDEF00002194814 | 13.11.2025 |GROUND FLOOR, HOUSE NO. 5/ 119, N.H. - Rs. 25,00,000/- 26.08.2026 for Honda India Power Products Limited
and XOHEDEF00002188680 Rs. 5, RAKBA 91.25 SQ. YDS. OUT OF RAKBA | Rs. 2,50,000/ - at11.00 a.m.to 1:00 p.m e .
1.HARJINDER SINGH (APPLICANT), 25,82,537/- 181 SQ. YDS., WAKA NEW TOWNSHIP, Rs.50,000/- 25.08.2026, 10.00 Dﬂ‘;‘:"‘;uﬂ""m Ezﬁlzﬁ - ”“'5“ 2':1““

- am to 5.00p.m - Eal ARRY Secramary
HOUSE NO. 5/ 119, GROUND FLOOR, Y AL e TEHSIL AND DISTT. FARIDABAD, HARYANA
N.H - 5, RAILWAY ROAD, NIT Symbolic As per appointment
FARIDABAD, HARYANA — 121001 )
2.SANDEEP KAUR (CO-APPLICANT), HOUSE NO. 5/ 119, GROUND FLOOR, N.H - 5, RAILWAY ROAD, NIT FARIDABAD, HARYANA — 121001 KAMA H GLE” NGS LI MITED )
3.M/S BABA GURU NANAK SPRING MFG CO. (THROUGH ITS PROP. HARJINDER SINGH) (CO-APPLICANT), CIN: L92193DL2000PLC104779 _ _ J KAMA Holdings
SHOP NO. 4 & 5, BANKE BIHARI MANDIR, NIT - 5, FARIDABAD, HARYANA - 121001 Registered Office: The Galleria, DLF Mayur Vihar, Unit No. 236 & 237,
4.SANDEEP KAUR (CO-APPLICANT), H. NO. 119/5, NISSON HUTS, NEAR BANKE BIHARI MANDIR, N.H - 5, NIT FARIDABAD, HARYANA - 121001 2nd Floor, Mayur Place, Mayur Vihar Phase | Extn, Delhi — 110081

Tel. No: (+91-11) 49482870, (+91-124) 4354400
ENCUMBRANCE Fax : (+91-11) 49482900, (+91-124) 4354500
The intended purchasers are put to notice that litigations are pending for adjudication before the Hon’ble DRT-I, Delhi vide S.A./182/2026, E-mail ID: info@kamaholdings.com; Website: www.kamaholdings.com
filed by borrower.’
4 | SECOND FLOOR (41'10" X 11'9" BACKSIDE | Rs. 39,60,000/ 26.08.2026 INFRRMEHION IS ARDING S OANNY L SENERAL MES NG
. | Loan Account Nos HE0O1XBU00000097668| 09.10.2025 ‘10" ‘9" s. 39,60, - .0s.

& HE01XBU00000106649 Rs. IS 14'8"), WITHOUT ROOF TERRACE Rs. 3,96,000/- at 11.00 a.m to 1:00 p.m OF KAMA BOLUINGS LINHEED
1. ANIL KUMAR (APPLICANT), 42,12,245/- |RIGHTS, AREA MEASURING 55 SQ. YARDS. | Rs. 50,000/~ 25.08.2026 , 10.00 26" Annual General Meeting ("AGM") of the Company will be held through Video Conferencing
WZ- 177, GALINO. 2, S/F, LAJWANTI GARDEN ~ DOVURBFISPSSSNNERS | F. 45.9855 SQ. METERS. APPROX., OUT am to 5.00p.m (*VC”) on Tuesday, September 1, 2026 at 11:00 a.m. IST, in compliance with all the applicable
NANGAL RAYA, DELHI- 110046 Symbolic OF BUILT-UP PROPERTY BEARING NO. WZ - 177, GALINO. 2, ALONG AS PER APPOINTMENT provisions of the Companies Act, 2013 and the Rules made thereunder and the Securities
2. ANITA GANPAT RAM (CO-APPLICANT), WITH PROPORTIONATE UNDIVIDED, INDIVISIBLE AND IMPARTIAL Exchange Board of |l'_‘|dEEI (Listing Obligations and Disclosure FEEQU'IFEFI"IE!"I'[S-,'I HEQUHﬂGDE.
WZ- 177, GALI NO. 2, S/F, LAJWANTI GARDEN NANGAL RAYA, OWNERSHIP RIGHTS OF THE UNDERNEATH LAND MEASURING 55 SQ. YARDS LE., 45.9855 SQ. if'lll]‘IE- r?al:l with all applrcable circulars on the matter |:?5|J|_31:| by ?ﬁe Ministry l::fC::nrp::an!tE Affairs
DELHI- 110046 METERS APPROX.. OUT OF KHASRA NO. 212. SITUATED IN THE AREA OF VILLAGE NANGAL RAYA ("MCA") and Securities and Exchange Board of India ("SEBIY), to tfransact the business set
3. LAVANYA TRADERS (THROUGH PROP. ANIL KUMAR) DELHI STATE. C OI._,ONY KNOWN AS LAJWANTIIG ARDEN. NEW DELHI - 110046 out in the MNotice calling the AGM. Members will be able to attend the AGM through VC at
(CO-APPLICANT), ’ ' i www evoting.nsdl.com. Members participating through the VC facility shall be reckoned for the
WZ- 47, GALI NO. 1, LAJWANTI GARDEN, DELHI -110046 purpose of quorum under Section 103 of the Companies Act, 2013.

5. | Loan Account Nos. HEO1ELD00000018962 10/03/2025 |ENTIREBUILT-UP FREE-HOLD PROPERTY Rs. 54,00,000 /- 26.08.2026 In compliance with th:la relevant circulafﬁ. electronic copy of the Annual Report for financial
and HEO1ELD00000050903 Rs. NO.130, KHASRA MUSTATIL & KILLA NO. Rs. 5,40,000/- at 11.00 a.m to 1:00 p.m ':,'-E!a!'_EDEEvEE and N-ﬂtltrr:}_ of the AEM will be sent lﬂl all the _MEmbEns_ 1:_If the Company WhDEfE
1.SUNNY SHARMA (APPLICANT), 5091872.00 |14/2/1, AREA MEASURING 100 SQUARE Rs. 50,000/ - 25.08.2026 , 10.00 amail addres_ses are regmt_ared with the E.t::rnpar?y / Depusltuw F"arh-::lpani{s_}. The aforesaid
H. NO.130/4, FRIENDS ENCLAVE, SULTANPURI, pmprswsmmesm \ RS, ON GROUND FLOOR WITH ALL ITS am to 5.00p.m dﬁcumen}s will also be available on the Cnmpang s website at m_ﬁamahmdmn s.com and on
NITHARI, DELHI-110086 - the website of the Stock Exchange i.e., BSE Limited at www.bseindia.com and on the website

Svymboli ROOF RIGHTS, SITUATED AT VILLAGE As per appointment : [ i
2.SUNNY SHARMA (APPLICANT) ymbolic of NSDL, the e-voting agency at hitps://evoting. nsdl.com.
’ NANGLOI JAT, COLONY KNOWN AS FRIENDS ENCLAVE, IN EAST BLOCK

A Letter will be sent to the shareholders whose e-mail addresses are not registered, providing
the web-link including the exact path of Company's websile from where the Annual Report and

H.NO.130, 1ST FLOOR, FRIENDS ENCLAVE,

GALI NO.4, SULTANPURL, EXTN, DELHI; BOUNDED AS UNDER NORTH-PLOT NO.129, SOUTH-

PLOT NO.131, EAST-REMAINING PORTION, WESTROAD 15 FT.

C-BLOCK, DELHI, NORTH WEST DELHI-110086 ’ ! ! ’ AGM Notice can be accessed.
g.M/ %AMBECY MOTORS (TH'SOUGH ITS PROPRIETORSHIP - OSO";NNY SHARMA) (CO-APPLICANT), Members who have not registered their E-mail address and mobile number with the
-45, OLD PVC MARKET, NEAR SAI MANDIR, JANAKPURI, DELHI-110087 ' ; = ;
4.SONY SHARMA (CO-APPLICANT), H. NO.130/4, FRIENDS ENCLAVE, SULTANPURI, NITHARI, DELHI-110086 :i? mﬂpal ”Ehﬁlelg'ﬂt:“r {Fﬁgr} gzﬁig”fh”‘;a;;ﬂtgung Eﬁ%ﬁgﬁ%ﬁﬁ%ﬂ;ﬁ?aw
5.SONY SHARMA (CO-APPLICANT), H.NO.130, 1ST FLOOR, FRIENDS ENCLAVE, GALI NO.4, SULTANPURI, C-BLOCK, DELHI, NORTH WEST DELHI-110086 ! E d :
6.M/S VIBERS CAR ACCESSORIES (THROUGH IT'S PROPRIETORSHIP -SUNNY SHARMA) (CO-APPLICANT), Members are requested to update their details with the Depository Participant in case of
S-45, OLD PVC MARKET, NEAR SAI MANDIR, JANAKPURI, DELHI-110087 shares held in electronic form and with the Company’s Registrar in case the shares held
7.M/S VIBERS CAR ACCESSORIES (THROUGH IT'S PROPRIETORSHIP -SUNNY SHARMA) (CO-APPLICANT), in physical form by sending KYC updation forms (available on website of the Company at
H.NO.130, 1ST FLOOR, FRIENDS ENCLAVE, GALI NO.4, SULTANPURI, C-BLOCK, DELHI, NORTH WEST DELHI-110086 www. kamaholdings.com and website of RTA at hitps://ris kfintech.com/clientservicesfisc/#fisc
| 8.MADAN MOHAN SHARMA (GUARANTOR), H.NO.130, 1ST FLOOR, FRIENDS ENCLAVE, GALI NO.4, SULTANPURI, C-BLOCK, DELHI, NORTH WEST DELHI-110086 download_hrd) duly signed by the shareholder{s) with required details.
1. ion-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), The manner of voling remotely (“remote e-voting”) has been provided in the Notice of the
Ms.Procure247, (Contact Person: Vasu Patel —9510974587) iﬁméme facility for voting through electronic voling system will also be made available at
the ;

2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to _ _ :
Members are requested to carefully read all the Notes set out in the Notice of the AGM and in

take partin e-auction. : ; : : :
particular, instructions for joining the AGM, manner of casting vote through remote e-voting or
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002 e-voting during the AGM.

For KAMA Holdings Limited

Place : Delhi/NCR , Faridabad SD/- AUTHORISED OFFICER Al
DATE : 28-07-2026 , 29.07.2026 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Date - 31.07 2026 Sd/-

Place : Gurugram Whole-time Director, CFO & Company Secretary

. : New Delhi
e © ®® © epaper.fmanma!express.mn’. ® ew e ®e o



lovkesh
Rectangle


1 E§,| STGIRITI

1 IR, 2026

GENREAL NOTICE

General Public is hereby informed that
Original Sale deed dated 18.08.2012,
executed by Sri Sharad Paliwal & Sri
Pradeep Paliwal, in favour of Smt.
Priyanka Gupta w/o Sri Pradeep Kumar
Gupta, Registered Sale deed dated
18.08.2012, as Vide Book No. 1, Vol No.
2670, Page No. 341-362, Doc No. 4686,
duly registered in office of Sub-registrar-
Akbarpur, Kanpur Dehat. has been lost by
Priyanka Gupta, at Gandhi Nagar, Rura
Dehat, Rura Akbarpur, Kanpur Dehat,
U.P.. Now, House Constructed on Plot
(Andar Abadi), Gata No. 322, Ward No.
08, area measuring 96 Sq. Mtr., Situated
at Village- Rura, Mohalla- Gandhi Nagar,
Pargana- Akbarpur, Tehsil District-
Kanpur Dehat, U.P (said property) Sri
Pradeep Kumar Gupta is getting
mortgage with Axis Finance Ltd. (“AFL")
against loan, against loan. If any person
or financial institution has any right, tittle
or interest or objection over the said
property he may approach to the
undersigned, contact to Advocate
mentioned below with objection with
relevant document, within 10 days from
the date of publication of this notice and if
no such objection will be received within
the said period it will be presumed that the
property in question is free from all
encumbrances and any claim in the
respect thereof against purchaser shall
be void and ineffective.

LAW VERITAS NORTH Advocates and
Legal & Consultants, Office Address C-
3/81, 1st Floor, S.P.A Towers, Vibhuti
Khand, Gomti Nagar, Lucknow, Uttar
Pradesh-226010, Contact No-: 0522-
4538731, Mobile No- 9453135050
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TR < TAGERT Gfea forar s © fop el
=g Telt Tord e Frardi-63s/66l, fra faer
et TR T wg ke femer & um fadg
TGS I YW FIE S @IS T 46T, TE
HEA-445 % 9 W FAffa T ka1 1000 Hiftre
Feorq- TR TORI, TEHI-HET, Tic-sarit
1 dred, e s 1 wifees wifte g wifest
BT S JEUS HE 46T, T HEA-445 F
o R fafifa & e 1000 wiftRe 1w deE
el TSI e shal ToRw AR I 3 T
a1 I T § a0 g Aea g oim
YHRl AR IH HEA Bl AUFH HT A
AT o A RN I R F FI W E T8
&I I T 9 gt 94 qa fawa faera st
TR el A [l fafree & R St
fig Wt oS FAR Rie & ww # feAiw
07.02.2008 H Fyomifed gan st =@ W 1 fies
=T 1954 UY HEAT 39/58 HHlh HEA-720 W
ST e @ T €, e gem e R qd
o 21 T & or: fore R ot e e
Tt At w1 A il -t 9% frafated @ W)
T FR T UG Al TR BT A mufa € A a8
0 Smafa sreiieTmeReEdl  wHE 07 feF %
T T X THRAT T, IWIH YA IS H
3T BRI YT ST A
smufe ¥ Wk wi-
e FAR foE (Tedihe )
WER WEE 12,13 9 14 AW A,
Yo el weit e,
TR itFe & QT HaTEmT
TETH 2261018
‘ho 9415063069, 7007953358

T

TR 1 fa1Qd ol foh TR Fodehal AN, 3T
Ieg TR, Tel ST ST qelt A, svet, e
7058, e o9 fifE, =W e, frR st
forem, arer feg TE, feeet-110006, 7 3199
I3 A 37l Te gIay A, Y 0 8 =9
T 3T Ui § SeEed R € SR e
e Ryd T wHm Y ol & it 9 W
Teafthel % STRIARI @ W T SR SR
FAER W eafchdl Td 3k IRAR & Ufd i
& T W Yealha w A WA T I
ufgsr I 19 THE HET 9 oH-od & fag
W fTEER g, W geated 9 396
TRARSTH =T hIE S-S &t 81 |
T/ -
o F e
TSeilche

HreATeRr Aifew

TAGER FIHHRY H grad fm oS @ R st W
fefeE wd ot v et 3 Teed sfan
wEAE fafes (LIC HFL ) 3 €€ fafifa widiee Stwar
THe W 346-W, g @@, sAtw T-o, uiyw foww,
¢ faoeli-110063 % %4 29 01 % o smaeA R §1
it i Ao 3wl Wufw 6 o it ¥
W E) sk ol wifa F I 3 wufa et
A (i) e wA faAiw 24.05.1982 TH (i) wew R
( Possession Slip ) f&ieh 25.12.1982 Iqciest e &, Fiifer
I YA G A/ T F | 3T S 6 T 9 e
# fAF 25.07.2026 F TH THALIAR T HE T 21

afg el =l o1 oI Wafa ereren Swd 0 qa qwrasi
& deau § fopft yR 1 A R, e, fed, <@,
TefeR (Lien), 99X (Charge), aafq sverar fersft o
YER A E, @ qE 3H G F TERH @ fafr F 21
() feft & iR o @ F wme # sravas
s Hfed fafed w9 # srdewmad S giEad F:1 s=e
7E 7 foan smom & fRel oft eafe 1 s dufa st
SEAST W R S A SR AR & qen Fo weleh wrRiar
ferm forelt o1 = o 3T AR < SO | SHeR T W B
e ®E f q@r @i (Waived) WAT ST @ @@
TaeEdt wrefam weww fafies (LIC HFL) s
AT Shal TR e e g

T/

gom e
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D-446/2002
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PUBLIC NOTICE

E |5 hersby, inlormed I the Gensral Puslc
nal, 1'wa M5 EAMLE SETH WID AMAR
CHAND SETH RO H WO-1% RAK KISHORE
ROAD MESA Civie LINES WETHO STATION
WOATH DELM-190054 JOIRTLY. WITH. WA
KWARESH SETH S0 WELAKAR CHAND SEFH
R WILLA F-3 THE HEISLE SOCETEY BEAR
HAME GULISAE SEC-B0 MIFVARE COURTRY
GLRGADN HARYARE horse ozt 1he Driginal
PASVISIONAL ALLOTMENT LETTER
KEAM D506 cved 22.07.2010-and Dnging
Prymanl Racesd sssidd by Jaiprakash
despeiles Limded/ Jpee mivsiach Lisnied
in resiect of Lisd baaring Ko, KE&D 0150 in
KENEIRGTON BOULEVARD project . sihced
H Javpia Grises Moida SECTOR-131 hava
teen fnsbmisplacad cn o ahoul 020 HE2G
al HEW CELHI. | have lkedoed a compbon
iesandifg the loig 8l 0.07.2026 Palica
Stabian an CAMNAUGHT PALACE HEW
[ELHon dagd &my oo tnding o sad
doczments is mequested 1o kndly relen e
B e o 00 Tha Comgsasy

Heme: M5, RAMLA SETH

Bfdrezs; H Na-171 Ram Kishore Road Negr
Ciwil Lines Melro Sta%oa, Mer® Defhe-110054
Phoge Na.: JETDIEIES]

CRIL

A H,
GISIEE AR |

O I AR .1, HaE

(e wRER, o F=aeE) g A,

TP HaH, PITdl Aihe, PIeEl, Ga§ 400 005
Il HUaTEl §. 58 /2022

A

Hger 9 3ffe g
st Irorare AR RiE aeT @R 3=

IOt AT RiE areg

axfen iR feanferaras sfefram, 1993 & wmer ufea
AHR IR, 1961 B AN IS * RH 48 D TEA I WURT B Fal BT GRE |

3TAT

g9l Hex: 21
TRIG: 12.08.2026

400 064

400 104

Hag 400 049

064

400 104

e R 3 4
(@), Hds 400

i) 91 /801, 3ME TYERT HI—3ifuxfecd TRRIT HWEL!, IUA Thel & AF, Tl B & HWR, g, fdel uTel
(af¥am), g9 400 049
ii) T/403, WX B3, AISSWA &AM, fofdh € & UM, Jolls (URFH), a5 400 064
iii) Welc waR 1305, 1341 /1441 AfSrar, “dr fdvr, fAfes Far 4, IS 13w, foid s, Aare (UlRFm), qag

iv) d1-53 /209, 3Hg fdel, WRHNI BRI WhH, JaE e & o, gl R 11, TRMa (af¥em), g9

V) AP R 42, T HaT, RIAAT 3R qedld — RagH, diaT, [STe—reoegR (STR )
vi) LUl H@a 7 /1 /2, TR H&AT 1715 TG 1716, RIRGHT, G R, TT—mesisiqR (S.9.)

vii) TMET |A&AT1410, 1411, 1412 Td 1413, Y Y9 9 WRIET UG dedial gardi, [STe—smesisigR (S.9.),
el §.2 ST YRS A15d

I) 41 /801, JMATE THLRT BI—3i(Uxfed BTIRAT AR, AT IS hol, Tl DAT & HU, g fdel urel (afe=m),

ii) T/403, WIS BT3CH, 3ifh AgSW, i foid IS, Aars (Uf¥=H), a5 400 064
iii) Jele FaR 1305, 13 /1441 #fora, &y fdwr, fAfeeT dar 4, WA g™ey, foe s, Aars (UEH), a8 400

iv) d1—53 /209, 3He fdel, WRBR, BRRAT WoH, vaEd & g, Rger, Rgel R © IR, (@fRem), a8

049

V) HHF R 42, UMM BN, WA AR TeAA—gRAd, diar, e — mesrsigr (gul)
vi) SLYLE=T 7 /1 /2, ET AT 1715 UG 1716, RER-EQN, WA ey, [STA—2mesigigR (S.9.)

vii) TET |W&AT1410, 1411, 1412 T 1413, U IH 9 WRIET UG dgdial gardi, [STe—mesigigR (S.9.),

I) 91/801, 3™ THERT B3R =reRT ARITSEl, ST Whd &AM, TR B & SR, g fael drel
ii) T/403, WIS B3cH, ASSWH & AR, o € & U, Helle (IR€), 43 400 064

g1 Aret A Blg

SRy el

iii) wefc Ha” 1305, 13 /1441 HioTe, ToR faw, RfeeT AR 4, WA B8, e s, AdTe (7<), Has 400 064.

iv) §1-53 /209, g fAel, TR BTRAT M, JaEe e & U, Rigred R 11, TR (7<), a5 400 104

V) AP AR 42, TG HgT, RIAT iR Tedd—gar, dial, RIa—meseiR (TR Jas )

AT ol o W ehl ST 2 |

w1 fagwor :

e o

REIECIRSIRSIEEE
TR FAIRS / e AR e/ ddfad aardl |

Hafa Ae—RRgR—Ta 6 Al & AR defa

AIIRTRER & RPE #§ FIR qag T8 UMMt (Huia) &1 arst o HRarg |

vi) S FeR 7,/1 /2, MET &R 1715 AR 1716, RGN, R HeR, Tl — eMESBIR (STR U< )

vii) T FER 1410, 1411, 1412 AR 1413, T §8, RN 3R Tl gari, RFar AeosiR (STR u=w ),
Safe oy, I wffhde <eR, ot &1 THER 619,/2016 H #HRI Mo @GN gRT SINT a¥fell HHToTa=
@ dEd AT Il BT S aTell . 3,64,59,413.18 /— (& H$ diWe @@ ITHS FOIR 9N Wl iXg 0 3iX
3oRE ) B RN, AT E AT BT AT, AN 3R I Yob BT YA IR H e 7 F |

R A, 39 I FRIAE § A gag TS FuRy @Y e (Gd) ax forar T B, gAfery g8 smewr fear S
2 & o9 onfier aféfbde TaeRrR U1 I8 HHANI IT Toic A1 Ra—ufaff a1 @i 3y aafth i 9 dficfhae
SIER(ERY) @ dgd #ifeld &9 BT SAT BT 8, S 3Tl 3MMQI dd -Id g1 s HuRT (FURRN) BT SRIHR

B, I, fhdl TR ueT &1 f&d 99, Feoll BIe, A 9919 IT fhedl ) TRE W YdgR HR I7 S99 84
qrel Y Y T BT ST BT A AT AR ufadfd fhar orar 2; ok 9 afthal o 0 e, I, deol

AMY! fa! & Ao & I T A D oIy ARG B THBRI o TG 12.08.2026 BT QTSR 2.30 Iof el
BN |, 0T IR AMBRY R 1, I & AT UL ST BT |

U. JMINIg URT (S Afyell $9Rd), UL d4) 7 /1 /2, el 6% 1715 3R 1716, ReRAERT, =T ez, Ryer—
TMEIEIR, (SR U<¥) § WURT &1 98 THel AR BRI, &Abe 746.50 i HIex |
1. el S & Wie ®I 98 el IR B, €1 Ol FaR 7,/1 /2, el FaR 1715 3IR 1716, RIRAERT, WA
AR, el — IMETRIR, (STR U<¥) &% 1,406.50 & HicX |
T8 AR W ERIER 3R AMBIU BT e & A1 3791 28 Gells, 2026 Bl Jag H SINI fbar 47 |

(ffe AR =)
el SARHR |
T IRl SAfAER

HOLISIMNG
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L
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= fegeT TR wrEHw fafthes
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FIMNARMDTE

- 9838202386 © 3INTATH - oI Ts

ECOF auction@hindujahousingfinance.com

SIRITEN - off U1 WGAT - 9720336688
TRIPTE- IV-T [fraw s(6) @ Tgew 2@ ] ST |utd @l foent & faw feeht gemn

UAST ST A ot SAtaw fafer

e ot fafa wwa

R -

wHUe wEET: 27, fawiaa sieifer wee, TH, 9= - 600 032
IMET HAAT: TAT T, THARU R, hid O TR, sel-243001

9918301885

gtafa feq (wads) fem, 2002 (39 @€ “FEm” & w0 ® Gea) & W 8(6) & WEYW & WA Uied faw
Hufwat & wfaufaerior iR gAfdaior iR wfayfa fea wad= efafam, 2002 (30ek oig “Sfufam” & w0 # wWehia)
% qed oTg@ |utadl @t faeht & feg em faent geen
TAEART AT &l q1 fodi %9 9§ hoieR Td Sl &l grad o San € fF 9fayd FeR o o s gaiRa i affa,
fSrarert smeen fegem BT weHT fafiee (wfaa TeR) & siftrgd wifterrt gR1 forn o 2, et idiie st 167-169,
Tah wiaw, fafea wee, Wawe, W= - 600 015 3R THHT Th RN HHETH FoIH I THARY HiTeieRy HUAR TR,
TS - 243001, FHOGRI T STHARET F I TR T < TRT H agent 2g f faftelf w S g Wt T, S @ w@ R
F S FE A T a2 F MAR W = e | ekt wiftrga et BRT derwEe: auction@hindjahousingfinance.com
3R https://www.bankeauctions.com/ W ST T e wiewhid & A=A F i S

guta o fadteror @t fafa

: 10.08.2026, 14:00 &1 | 17:00 &1 dh

: 12.08.2026, 17:00 ST ok
: 18.08.2026, 11:00 IS | 13:00 & dh

@, RUT W7 UEAT AT BRI ),/qE- YT 13(2) & d&d wesl ht farty A ()
9. HIER( T )/ ) B/ AW atr e fafa qer i qAT TR ELLE)|
FA FTRET sielt g Tt
1 o1 @rar w&a: UP/LKN/BRLY/A000001024 26/03/2024 T . 20,90,711/- 20/%%326 %. 11,30,000/-
1. 4 TS FAR (FiER) _ === %. 1,13,000/-
2. o, Fron (i) %. 20,90,711/- fafer 20-07-2026 e Tt
ST WU b1 eleRUT: Soofd R § Rd 9, e, sketl, 3.9, - 243001, WY 83.61 o He
feom g SR- SIRTST forghan, <for- 3T FAR 61 R, Td- IR e e, afm- e 20 e A
A T Teh:— T A fGgo TSR HE-d fAfHes & 98l H aRell § oF [SHiS ST §R1 A1 RSITR/TTSUHRe! o HIEad H TRl S | @rai
T feeRol 39 YR 2: ) WA 1 Am:-fegen sRfan wedd fafee, o) S@ @ am- wuEivw, @) @ gem- HHFLTDUPLKNBRLY A 1024,
&) EumEd wig:i- HDFC0004989
2. o1 @ra w&a: UP/LKN/BRLY/A000001225 3-12-2024 d1 %. 24,47,308/- 20/07/2026 %. 19,18,000/-
1. ot Tsha et (FoRR) T, 24,47,308/~ T 20-07-2026 ifereh . 1,91,800/-
2. S, T T (FE-HeIER) Fesll %. 10000/-
T WO ST TeTEROT: TTH- SR ORE # R W, WO F6R 577, qEdiel SR (ool SRell, S0, WU- 167,22 N HieR feen/a: o {1 e,
SfuT-fershan T wite, Td- wile T FAR, IHH- T 12 W =Sl
WA T Yeh:— T JTaH fEgen STefin gy fafies & qa | avell § <7 fouis S g a1 RSSITH/TTsUwe o AIead ¥ fohal SITQ | @al <l foaeT 39
YehR §: T) WA kT M- gon gefi we-w fafiee, ) S 1 am:- Taduw, 6r) @ @&an- HHFLTDUPLKNBRLY A 1225, €) STEUHTAA! hie:-
HDFC0004989

feteR: 01.08.2026 TN : &l F ,
T fador,/aarert: Sielierret o otud fed # ifaw el /Aehs & aicht TR W ST <ifel | TH AHel § sioierar of iR | fhdt oft ek, favketar
(¥exe fawherar, fastelt fawerar, anfe) & fog 4 @ figem esfan wedw fafes o T & Far vemr foder e T st fofa @ a=m
& T, dciemel ¥ ogiy € & 9 Wit savas sqawn faker S So-om faset amgfd iR S off omawaes &, @ o wifer o T feafa
¥ 99 W IR Fnl ¥ AhAaede W W W |

3T E-Hardt 6t frem vd wd: -1, ot S g SR f, SR A ), S 5o oft § 9t R ol amer fed’ SmeR W A=l o ¥ €1 39 e fasnt
forelt off geRR Wt AR SR afegfd & foen B 1 2. Wufw/aReufaet @ faerer (S8 E-Hiard foeet ifew # e i ok =) ufdem worerr @ wdtem
SR & TR A1 T & 3R Ufdegd sworeran feredt off Jfe, o st =1 9o & fau Iwereh A8t 2 | arafaes faar iR s fir= 81 weRd §
3. Ifd RUIRTAT BRT STRY -t farst Afew e Sar w1 1o+t shiferal uegd & o fe U e € 3iR 98 Ufded sRurerar i iR & fRedt off
gfaergar = ferelt off faffirea &1 7oA el war € TR A & W S | Segeh Sieieranali sl Tere & St & foh 3 gfded Sorerdr % wre wte faerat
T FACARA Y AR el Tga A | Tgel Hara/aRkwatdl & @i iR adae feaf qon dufa it gefad s act SE)/awE & a) ¥ @ @6
Jeae/ey fefasta #1114, /et %aa auction@hindujahousingfinance.com T2 https://www.bankeauctions.com JeHEe o HEAH 9
* 3NTTeATg SRl T’ & HieAw A erl A1 War yerar fud Wi fean wzae fafies s/ yem ot WE e g, S Sl wiewid & mead |
T Y gl iR T SHaE SR WH HON | 5. Serd SO THE ok T A Siel e S-Aie § AN o Wehd § | Sl il W geee
Fferefaet gifaa e | I SRoTeTan/EaT STl Sexe wAfdefad, Heask wwensh, Tl % fawew s, fasrel # fawaar onfe % faw swRerE
& BN | 6. T R foeror, Tererar, fhan iR Afars siet & fau defad sefera dar gemar @1 Sfean ursde fafies, 05T, uar: | gfean e
fafiee, Al dfed, wiie o) 68 WFet-44, TSMd, TRAMM-122003, (Vs <AlE: M FAR, BF FaRX 7080804466, THaw: delhi@clindia.com,
el HEEd AaX:-7291981124/1125/1126) & HU%h X Wehd €1 7. S-Aamr fasel § 901 o9 & fau s=g@ dicfemaisi @ o AW
https://www.bankeauctions.com @ auction@hindujahousingfinance.com ™ Tgel ¥ & Usfiha HaMT =g R FoR MELS R qreae um
AT MY | ToTF AAIAIST Hl HAle & A © foF I Fal YSrar & qraaS I A o R 1% o 91 Iae a8t | 8, S-+iemdt § it & & o,
T SICQrarsll @1 gfaed ST eReT TR (SuREY) Srerfd SRMT qed 1 10% (SH fof SR Ieora fopam T @) S et I S Sk siearansit
B ‘fEgen Befin wiedw fafiee’ & ua # fenie goe / TAsuwel / SIRESITE o Wieas § SHI HTA1 B 1 9. T2 siciiaranail <l faferad s g3t sieft
Hid (YIS https://www.bankeauctions.com T auction@hindujahousingfinance.com W Uy 8) $uHet & w9 # feuis g Jwor & @
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